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DETAILED PUBLIC STATEMENT UNDER REGULATIONS 13(4) AND 15(2) OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES
AND TAKEOVERS) REGULATIONS, 2011 AS AMENDED, FOR THE ATTENTION OF THE PUBLIC SHAREHOLDERS OF

INTERCONTINENTAL LEASING AND FINANCE COMPANY LIMITED

(CIN: L67120MH1984PLC269707)

Registered Office: Office No. 508, Shree Samarth Plaza Co-operative Housing Society Limited, Gupta Bhuvan, R. R. T. Road, Opp. Mulund Station, Mulund (West), Mumbai-400 080
Tel No.: +91 7021324065; E-Mail ID: roc.iclf@gmail.com; Website: www.iclf.co.in

Open Offer for acquisition of 9,74,700 Equity Shares of ¥ 10 each representing 30% of the Equity Share (Amount in Lacs, except EPS)
Capital/Voting Capital from the Public Shareholders of Intercontinental Leasing and Finance Company Period ended
Limited (“ICLF"/"Target Company”), in terms of Securities and Exchange Board of India (Substantial Particulars September 30, 2017 PO || RYAEAD | (RN
Acquisition of Shares and Takgovers) Regulatio'ns,‘ZlOll and subsequent gmendments the(gto [“SEBI (SAsT) (Un-Audited) (Audited) (Audited) (Audited)
Regulations, 2011” / “Regulations”] by Mr. Samir Dilipkumar Shah (“Acquirer 1) and Mr. Dilipkumar Bhogilal Total Revenue 3550 20274 23.02 2718
Shah (“Acquirer 2”) (hereinafter collectively referred to as “Acquirers”). - . . - -
This Detailed Public Statement (“DPS”) is being issued by Mark Corporate Advisors Private Limited, the Manager to Netincome (Profit/Loss for the year) 710 112 (6.08) 021
the Offer (“Manager”), for and on behalf of the Acquirers, in compliance with Regulations 13(4) and 15(2) of the EPS (In per share) 022 003 (0.19) 001
Regulations pursuant to the Public Announcement (“PA”) sent to BSE Limited, Mumbai (“BSE”) and to the Net Worth/Shareholders Fund 330.84 323.81 322.69 328.77
Target Company on February 27, 2018 (Tuesday) and filed with Securities and Exchange Board of India (“SEBI”) on
February 28, 2018 (Wednesday) in terms of Regulation 3(1) and 4 of the Regulations. 8  The Board of Directors of the Target Company consists of Mr. Ravi Manoharlal Kharwad, Director and CFO
. DIN: 02079606), Mrs. Anjali Ravi Kharwad, Director (DIN05102340), Mr. Satishkumar Phoolchand Rajbhar,
A IRERS, SELLER, TARGET COMPANY AND OFFER: ( : - )
Incf:((})riatio:fbout thé Accﬁjirercsc') 0 Independent Director (DIN: 06798717) and Mrs. Rajni Jethalal Shah, Independent Director (DIN: 07008158).
Information about Mr. Samir Dilipkumar Shah (hereinafter referred to as “Acquirer 1”) 9  The Compliance Officer of the Target Company is Mr. Ravi Kharwad.
Acquirer 1, S/o Dilipkumar Shah, aged about 40 years, is currently residing at 3, Varsha Bungalows, | D.  Details of the Offer:
Dhananjay Cross Road, Satellite, Manekbag, Ahmedabad-380 015, Contact No.:+91 9825023715, 1) The Acquirers are making this Open Offer to acquire upto 9,74,700 Equity Shares of X 10 each, representing 30%
E-Mail ID: samirshah1821978@gmail.com. He has done Bachelor of Pharmacy from University of Pune and also of the Equity Share Capital/Voting Capital of the Target Company at a price of ¥ 11.00 (Rupees Eleven only) per
holds a Graduation certificate in Business Administration from Charles Sturt University, Australia. His Permanent Equity Share (‘Offer Price’) aggregating to ¥ 1,07,21,700 (Rupees One Crore Seven Lacs Twenty One Thousand
Account Number (PAN) under Indian Income Tax Actis ACWPS4410N. He has around 17 years of experience Seven Hundred only), payable in cash, subject to the terms and conditions set out in the Public Announcement
in Pharmaceutical business and Real Estate business. (‘PAY), this Detailed Public Statement (‘DPS’) and the Letter of Offer (‘LoF’), which will be sent to the Public
Acquirer 1 is not part of any group. Shareholders of the Target Company.
As on date, Acquirer L holds 7,50,000 Equity Share aggregating to 23.08% of the Equity Share Capital/Voting 2 Alithe owners of the equity shares of the Target Company registered or unregistered except the Acquirers and
Capital of the Target Company. the Selling Shareholder are eligible to participate in the Offer in terms of Regulation 7(6) of the Regulations.
Acquirer 1 has not been prohibited by SEBI from dealing in securities, in terms of directions issued under section | 9 As ondate, tothe best of knowledge and belief of the Acquirers, there are no other statutory approvals required
118 of the SEBI Act or any other regulations made under the SEBI Act. to acquire the equity shares tendered pursuant to this Offer. If any other statutory approvals are required or become
o ) applicable at a later date before the completion of the Offer, the Offer would be subject to the receipt of such other
The Net Worth of Acquirer 1is¥ 1791.53 Lacs (Rupees One Thousand Seven Hundred and Ninety One Lacs and statutory approvals. The Acquirers will not proceed with the Offer in the event such statutory approvals are
Flfty_Three Thousand only) as on December 31, 2017 as certified vide certificate dated February 25, 2018 issued refused in terms of Regulation 23 of the Regulations.
by Jinal Shah (Membership No. 137333), Partner of M/s MJV & Co., Chartered Accountants (FRN: 131600W) . . o = .
having Office at 446, Titanium City Center Mall, Nr. Dhananjay Tower, 100 ft Ring Road, Anand Nagar Road, 4 This Offerl|s not conditional gpon any minimum Ievgl of acceptance by the Equity Shareholders of the Target
Satelite, Ahmedabad-380015, Tel No.: +91 7940024238, E-Mail ID: mjvcas@gmail.com. Company in terms of Regulation 19(1) of the Regulations.
The entities promoted/controlled/managed by Acquirer L is as under: 5  Thisis notacompeting offer in terms of Regulation 20 of the Regulations.
= S v o fotal EqUIty Shares 6)  The Equity Shares of the Target Company which will be acquired by the Acquirers are fully paid up, free from all
Sr. No. Name of the Entities Designation held/Share of Partnership liens, charges and encumbrances and together with the rights attached thereto, including all rights to dividend,
) | Azilian Healthcare Private Limited Whole Time Director 50.00% bonus and rights offer declared thereof.
2 Medico Medserve India Private Limited Director =0.00% 7)  Asondate, there are no instruments pending for conversion into Equity Shares.
. 0
- - — - y 8  The Manager to the Offer i.e. Mark Corporate Advisors Private Limited does not hold any Equity Shares in the
3 Kingston Club & Spa Private Limited Director 16.66% Target Company as on the date of appointment to act as Manager to the Offer. They declare and undertake that
4 Serene Lifecare LLP Designated Partner 50.00% they shall not deal in the Equity Shares of the Target Company during the period commencing from the date of
) their appointment as Manager to the Offer till the expiry of 15 days from the date on which the payment of
0,
) Medico Healthcare Partner 85.00% consideration to the shareholders who have accepted the Open Offer is made, or the date on which the Open Offer
6) Ritz Pharma Partner 15.00% is withdrawn as the case may be.
7 Oxford Pharma Partner 47.50% E.  TheAcquirers do not have any plans to alienate any significant assets of the Target Company whether by way
9 Kingston Infracon Partner 45.00% of sale, lease, encumbrance or otherwise for a period of two (2) years except in the ordinary course of business.
- The Target Company’s future policy for disposal of its assets, if any, within two (2) years from the completion of
9 Skyline Infra Hub Partner 25.76% Offer will be decided by its Board of Directors, subject to the applicable provisions of the law and subject to the
10) Kingston Cafe Proprietor 100.00% approval of the shareholders through Special Resolution passed by way of postal ballot in terms of
1) Associated Formulation Proprietor 100.00% Regulation 25(2) of the Regulations.

: — - - - F. Asper Regulation 38 of SEBI (LODR) Regulations read with Rule 19A of the Securities Contract (Regulation)
Information about Mr. Dilipkumar Bhogilal Shah (hereinafter referred to as “Acquirer 27) Rules, 1957, as amended (‘SCRR), the Target Company is required to maintain at least 25% Public Shareholding,
Acquirer 2, S/o Bhogilal Nagindas Shahaged about 64 years, is presently residing at 3, Varsha Bungalows, on continuous basis for listing. Pursuant to completion of this Offer, assuming full acceptance, the Public
Dhananjay Cross Road, Satellite, Manekbag, Ahmedabad-380015 Contact No.:+91 9824038130, Shareholding in the Target Company will not fall below the minimum public shareholding requirement as per
E-Mail ID: dilipshah12101954@gmail.com. He is an intermediate from Gujarat University. His Permanent Account SCRR as amended and the SEBI (LODR) Regulations, 2015.

Number (PAN) unde_r Indian Income Tax Act is AORPS9599D. He has around 45 years of experience in . BACKGROUND TO THE OFFER:
Pharrlnacetlmcals business. 1)  TheAcquirers have entered into a Share Purchase Agreement (“SPA”) on February 27, 2018 with the existing
Acquirer 2 s not part of any group. Promoter/Promoter Group (the “Selling Shareholder”/“Seller”) to acquire the entire Shareholding held by
As on date, Acquirer 2 does not hold any Equity share in the Target Company. them i.e. 2,011 Equity Shares of % 10 each representing 0.06% of the Equity Share Capital/Voting Capitalof the
Acquirer 2 has not been prohibited by SEBI from dealing in securities, in terms of directions issued under section Target Company.
11B of the SEBI Act or any other regulations made under the SEBI Act. 2 Pursuantto SPA, the Acquirers are making an Offer in terms of Regulation 3(1) and 4 of the Regulations to acquire
The Net Worth of Acquirer 2 is X 789.07 Lacs (Rupees Seven Hundred and Eighty Nine Lacs and Seven Thousand upto 9,74,700 Equity Shargs 0¥ 10 E?Ch' representing 30% of the Equity Share CgpitaI/Voting Capital_o fthe
only) as on December 31, 2017 as certified vide certificate dated February 25, 2018 issued by Jinal Shah Target Cpmpany( vafer Size”) ata price of ¥ ,1.1'00 (Rupeevs Eleven on!y) per Equnty Share (“Offer Price”),
(Membership No. 137333), Partner of Mis MV & Co., Chartered Accountants (FRN: 131600W) having Office payable in cash, subject to the terms and conditions set out in the PA, this Detailed Public Statement and the
at 446, Titanium City Center Mall, Nr. Dhananjay Tower, 100 ft Ring Road, Anand Nagar Road, Satellite, Letter of Offer that will be sent o the Public Sharefolders of the Target Company.
Ahmedabad-380 015, Tel No.: +91 79 4002 4238, E-Mail ID: mjvcas@gmail.com. 3)  The Offer Price is payable in cash, in accordance with Regulation 9(1) of SEBI (SAST) Regulations, 2011.
The entities promoted/controlled/managed by Acquirer 2 is as under: 4)  Atpresent, the Acquirers do not have any plans to make major changes to the existing line of business of the
% of total Equity Shares Target Company except in the ordinary course of business. The Acquirers may expand the existing business
Sr. No. Name of the Entities Designation held/Share ch1 Pgrtnership of the Target Company and may diversify into new businesses with the prior approval of the Shareholders. The
) Medico Medserve India Private Limited Director 50% Acquirers may reorganize the present Capital structure of the Company and also further strengthen the Board.
2 Ace Invest Private Limited Direct 5  The Object of the acquisition is substantial acquisition of Shares/Voting Rights and take control over the
) ce Invest Privaie Limite irector Management of the Target Company.
3) | Medico Healthcare Partner 15% . SHAREHOLDING AND ACQUISITION DETAILS:
4 Ritz Pharma Partner 85% The current and proposed Equity Shareholding of the Acquirers in the Target Company and the details of their
5 Femgrace Formulation Partner 33% acquisitions are as follows:
6 Kinaston Inf Part 15% Particulars | Shareholding as | Sharesagreedto | Sharesacquired |Shares proposed to | Post Offer shareholding
) ingston iniracon arner ’ on PA date be acquired through | between PA date | be acquired in the | as on 10th working
Acquirer 1is the son of Acquirer 2 Share Purchase | and the DPS date | Offer (assuming | day after closing of
' Agreement full acceptance) Tendering Period
None of the Acquirers acquired any Equity Share of the Target Company either in the current financial year or in Noof | % Noof | % No of % | No of % No of %
the period of eight financial years preceding the current financial year except for 7,50,000 Equity Shares representing Shares Shares Shares Shares Shares
23.08% of the Equity Share Capital/Voting Capital of the Target Company acquired by Acquirer 1, in the month Acquirer1| 7,50,000 | 2308 | 1500 | 004 | NL | NA. |974,700 | 30.00 | 17,26,711] 53.14
of January, 2018 at the price of T 8.48 and also acquisition of 2,011 Equity Shares which are proposed to be Acauirer2 NI NA 511 002 NL NA
acquired through Share Purchase Agreement (“SPA”). 4 - - - —
. . . X L . TOTAL |7,50,000 | 23.08 | 2011 | 0.6 Nil NA. [9,74,700 | 30.00 | 17,26,711| 53.14
There is an informal arrangement between the Acquirers with regard to the acquisition of Equity Shares through
Open Offer. IV.  OFFERPRICE:
Neither the Acquirers nor any of the entities with whom they are associated, are in Securities related business | 1) The Equity Shares of the Target Company are presently listed on BSE Ltd, Mumbai (“BSE”) having a scrip code
and registered with SEBI as a Market Intermediary. as 539938 and Calcutta Stock Exchange Company Limited having a scrip code as 19281.
None of the entities promoted or controlled by the Acquirers as mentioned in point no. 1.6 & 2.6 above are either | 2 Theannualized trading turnover of the Equity Shares of the Target Company during Twelve (12) calendar months
participating or acting in Concert with the Open Offer. preceding the month of PA February 2017 to January 2018 on the Stock Exchange on which the Equity Shares
. . . i . of the Target Company are listed is given below:
As on date, the Acquirers do not have any interest in the Target Company, except for holding 7,50,000 Equity 9 pany are Istedis giv W _ _
Shares and the proposed acquisition of 2,011 Equity Shares through SPA. Further, there are no Directors representing Name ofthe Total Number of shares traded | TotalNo.of | Annualized trading
the Acquirers on the Board of the Target Company. Stock Exchange during the .precedlng 12 calendar Equn'y Shares | turnover (a§ % of total
o ) ) . ) ) months prior to the month of PA listed number of listed shares
There are no persons Acting in Concert in relation to the Offer within the meaning of 2(1)(q)(1) of the Regulations. BSE Ltd 750,599 32.49.000 2310
Information about the Seller: The Caléutta Stock — — .
Pursuant to the Share Purchase Agreement (‘SPA") entered on February 27, 2018, the Acquirers have agreed to Exchange Limited Nil 32.49.000 NA
acquire 2,011 Equity Shares of Face Value of X 10 (Rupees Ten only) each at a price of ¥ 10 (Rupees Ten only) - bseindi e =
per share representing 0.06% of the Equity Share Capital/Voting Capital from the following Shareholder of the (Source: www.bseindia.com)
Target Company (hereinafter referred as “Seller”/“Selling Shareholder”): 3 Based on the above, the Equity Shares of the Target Company are frequently traded during twelve (12) calendar
Details of Shares/Voting Rights held by months preceding the calendar month in which PA is made within the meaning of explanation provided in
the Selling Shareholders Regulation 2(j) of the Regulations.
Sr. Part of Pre Transaction Post Transaction 4 The Offer Price of ¥ 11.00 (Rupees Eleven only) is justified in terms of Regulation 8(2) of the Regulations on the
No. Name, PAN & Address PrGomoter Noof | %visavis | Noof Y%visavis basis of the following: _
TOUP | shares | total Share | Shares | total Share Sr. No. Particulars Amount (In. %)
(YesNo) Capital/Voting CapitalVoting a) | Negotiated Price as per SPA 10.00
Capital Capital b) | Thevolume-weighted average price paid or payable for acquisition
1) | Mr. Ravi Kharwad by the Acquirers, during 52 weeks preceding the date of PA 8.48
) ¢) | The highest price paid or payable for any acquisition, by the
PAN: AMIPK 1637 M Acquirers, during 26 weeks preceding the date of the PA 848
Address: M-1938/7, Near Basant Park, d) | The volume-weighted average market price of Equity shares of the
Behind Arihant Hanuman Nagar, Target Company for a period of sixty (60) trading days immediately
R C Marg, Chembur, Mumbai-400071|  Yes 2011 0.06% Nil NA preceding the date of PAas traded on BSE, being the Stock
! ! : - Exchange where the maximum volume of trading in the
TOTAL 2011 0.06% Nil NA shares of the Target Company are recorded during such period. 10.93
The Acquirers have paid a sum of ¥ 20,110 (Rupees Twenty Thousand One Hundred and Ten only) towards the G| iz FEER NS e el ((S:gmﬁgnd?s;fgﬁégg)
proposed acquisition of the above Equity Shares. Out of 2,011 Equity Shares Acquirer 1 has agreed to purchase ) Return on Net Worth (%) 215
1,500 Equity Shares and Acquirer 2 has agreed to purchase 511 Equity Shares. The said Equity Shares are lying i Book Value Per Sh 16 18
in the Seller's Demat Account. The same will be transferred to the Acquirer's Demat Account upon completion ") 00 - alue Fer Share .
of the Open Offer formalities as per the terms of Share Purchase Agreement. h il dEarn(ljngs PeLShare ® < been downioaded - O'sz .
L _— L o . Note: The Tradi ta witl tto BSE ite of BSE i.e. .bseindia.com.
The Seller has not been prohibited by SEBI from dealing in securities, in terms of directions issued under Section ote: The Trading Cata wiih respectto as been downloaded from website 0 €. viniw.bseincla.com
11B of the SEBI Act, 1992, as amended or under any other regulation made under the SEBI Act, 1992. 5  Inviewof the parameters considered and presented in the table above and in the opinion of the Acquirers and
Information about the Target Company (hereinafter referred to as “ICLF"/“Target Company”): Manager to the Offer, the Offer Price of ¥ 11.00 (Rupees Eleven only ) per Equity Share is justified in terms of
) 9 p_ Y ) ) ) g pany o Regulation 8(2) of the Regulations.
I:e ATS(;?;E Cljmgggi ﬁzgﬁsog’g;dpg:in:ge f; égt?/;ict?]?:rlir;t?ijhzzfc”t]igr?ngf Félzqzteracrog?pg%';xsg 6)  There have been no corporate actions in the Target Company warranting adjustment of relevant price parameters.
Delhi & Haryar;a. ' Y 7  Asondate, there is no revision in the Offer Price or Offer Size. In case of any revision in the Offer Price or Offer

. . . . Size, the Acquirers shall comply with Regulation 18 of the Regulations and all the provisions of the Regulations
The Registered Office of the Target Company was shifted from Delhi to the State of Maharashtra and a fresh hich : fulfilled for the sai ision in the Offer Pri ffer i
Certificate of Registration confirming the change of Registered Office was issued by Registrar of Companies, whie are.reqwred_to be fulfilled for ?sald rev§|on inthe O er. nc.e orQ er Size. )

Mumbai on November 02, 2015. The current Registered Office is situated at Office No. 508, Shree SamarthPlaza | 8 Ifthe Acquirers acquire or agrees to acquire any Equity Shares or Voting Rights in the Target Company during the offer
Co-operative Housing Society Limited, Gupta Bhuvan, R. R. T Road, Opp. Mulund Station, Mulund (West) period, whether by subscription or purchase, at a price higher than the Offer Price, the Offer Price shall stand revised
Mumbai-400 080. The CIN of the Company is L67120MH1984PLC269707 tothe highest price paid or payable for any such acquisition in terms of Regulation 8(8) of Regulations. Provided that
The Tardet Company is mainly engaged i the business of trading of fabrics. The Taraet Company is anot a Non- no such acquisition shall be made after the third working day prior to the commencement of the tendering period and
Bankin g Financ?al Fyublic Linzlite dg C%m any registered with the?Reserve éank of I?] dia (“RFE)BI”)y until the expiry of the tendering period. Further, in accordance with regulations 18(4) and 18(5) of the Regulations,
9 pany reg ' in case of an upward revision to the Offer Price or to the Offer Size, if any, on account of competing offers or otherwise,
The Authorized Share Capital of the Target Company is X 3,50,00,000 comprising of 35,00,000 Equity shares of the Acquirers shall (i) make public announcement n the same newspapers in which this DPS has been published;
% 10 each. The paid-up Equity Share Capital of the Target Company is X 3,24,90,000 comprising of 32,49,000 and (i) simultaneously notify to SEBI, BSE and the Target Company at its registered office. Such revision would be
Equity shares of ¥ 10 each fully paid-up. done in compliance with other formalities prescribed under the Regulations.
The Equity Shares of the Target Company are listed on BSE Limited, Mumbai (“BSE”) havingascripcodeas | 9)  Ifthe Acquirers acquires Equity Shares of the Target Company during the period of twenty-six weeks after the
539938 and Calcutta Stock Exchange Company Limited, Kolkata (“CSE”) having a scrip code as 19281. The tendering period at a price higher than the Offer Price, the Acquirers shall pay the difference between the highest
Equity Shares of the Target Company are frequently traded within the meaning of explanation provided in acquisition price and the Offer Price, to all shareholders whose shares have been accepted in the Offer within
Regulation 2(j) of the Regulations. The ISIN of the Target Company is. INE858Q01019 on BSE Limited. sixty days from the date of such acquisition. However, no such difference shall be paid in the event that such
As on date, the Target Company is fully compliant with the listing requirements and there has not been any non- acquisition is made under another Open Offer under Regulations, or pursuant to SEBI (Delisting of Equity Shares)
listing of Equity Shares on any of the Stock Exchanges. Regulations, 2009, or open market purchases made in the ordinary course on the stock exchanges, not being

R . - e ) tiated isition of sh fthe Target C i form.

The key financial information of the Target Company are based on certified un-audited financials for six months nego |a.e ach|§|.|on.o shares o ) ¢ largetLompany inanyform ) )

period ended September 30, 2017 and audited financial statements for Financial Year ended March 31, 2017, 10)  Ifthere s any revision in the offer price on account of future purchases/competing offers, or any other ground it

March 31, 2016 and March 31, 2015 are as follows: will be done only up to the period prior to three (3) working days before the date of commencement of the Tendering
Period and would be notified to the shareholders.

V.
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FINANCIAL ARRANGEMENTS:
The total funds required for the implementation of the Offer (assuming full acceptance), i.e., for the acquisition
of 9,74,700 fully paid up Equity Shares of Face Value ¥ 10 each at a price of ¥11.00 (Rupees Eleven only) per
Equity Share is ¥ 1,07,21,700 (Rupees One Crore Seven Lacs Twenty One Thousand Seven Hundred only)
(“Maximum Consideration”).

In accordance with Regulation 17(4) of Regulations, the Acquirers have opened a Cash Escrow Account under
the name and style of ‘ILFC-OPEN OFFER-CASH ESCROW ACCOUNT' (“Escrow Account”) with Indusind
Bank Limited (“Escrow Banker”) bearing account number 250544889769 and deposited an amount of ¥ 33.00
Lacs (Rupees Thirty Three Lacs only), in cash, being more than 30% of the Maximum Consideration on
March 03, 2018. The Acquirers have authorized the Manager to the Offer to operate and realize the value of the
Escrow Account in terms of the Regulations. The cash deposit in the Escrow Account has been confirmed vide
the Certificate dated March 03, 2018 issued by the Escrow Banker.

The Acquirers have adequate financial resources and have made firm financial arrangements for implementation
of the Open Offer, in terms of Regulation 25(1) of the Regulations. The Open Offer obligation shall be met by the
Acquirers through their own resources and no borrowings from any bank and/or financial institution are envisaged.
Shreyank Mehta (Membership No. 139448), Partner of M/s MJV & Co., Chartered Accountants (FRN: 131600W)
having Office at 446, Titanium City Center Mall, Nr. Dhananjay Tower, 100 ft Ring Road, Anand Nagar Road,
Satellite, Ahmedabad-380 015, Tel No.: +91 79 4002 4238, E-Mail ID: mjvcas@gmail.com vide Certificate dated
February 27, 2018 has certified that sufficient resources are available with the Acquirers for fulfilling the obligations
under this ‘Offer in full.

Based on the above, the Manager to the Offer is satisfied that the firm arrangements have been put in place by
the Acquirers to implement the offer in full in accordance with the Regulations.

In case of upward revision of the Offer Price and/or the Offer Size, the Acquirers shall deposit additional appropriate
amount into an Escrow Account to ensure compliance with Regulation 18 (5) of the Regulations, prior to effecting
such revision.

STATUTORY AND OTHER APPROVALS REQUIRED FOR THE OFFER:

As of the date of this DPS, to the best of the knowledge of the Acquirers, there are no Statutory Approvals required
by the Acquirers to complete this Offer. In case, if any Statutory Approval(s) are required or become applicable
atalater date before the closure of the Tendering Period, the Offer shall be subject to the receipt of such Statutory
Approval(s). The Acquirers shall make the necessary applications for such Statutory Approvals. In the event of
non-receipt of any of such Statutory Approvals which may become applicable for the purchase of the Equity
Shares under this Offer, the Acquirers shall have the right to withdraw the Offer in accordance with the provisions
of Regulation 23(1) of the Regulations.

In the event of withdrawal of this Offer, for reasons outside the reasonable control of the Acquirers, a Public
Announcement will be made within two (2) working days of such withdrawal, in the same newspapers in which
this DPS has been published and copy of such Public Announcement will also be sent to SEBI, Stock Exchange(s)
and to the Target Company at its Registered Office.

In case of delay in receipt of any Statutory Approval(s), pursuant to Regulations 18(11) of the Regulations, SEBI
may, if satisfied, that delay in receipt of requisite Statutory Approval(s) was not attributable to any willful default,
failure or neglect on the part of the Acquirers to diligently pursue such approvals, may grant an extension of time
for the purpose of the completion of this Offer, subject to Acquirers agreeing to pay interest for the delayed period,
provided where the Statutory Approval(s) extend to some but not all Equity Shareholders, the Acquirers have the
option to make payment to such Shareholders in respect of whom no Statutory Approval(s) are required in order
to complete this Open Offer. Further, in case the delay occurs on account of wilful default by the Acquirers in
obtaining any Statutory Approval(s) in time, the amount lying in the Escrow Account will be liable to be forfeited
and dealt with pursuant to Regulation 17(10)(e) of the Regulations.

NRIand OCB holders of the Equity Shares, if any, must obtain all requisite approvals required to tender the Equity
Shares held by them in this Offer (including, without limitation, an approval from the RBI, since the Equity Shares
validly tendered in this Offer will be acquired by a non-resident entity), and submit such approvals along with
the Form of Acceptance-cum-Acknowledgement and other documents required to accept this Offer. Further, if
holders of the Equity Shares who are not persons resident in India (including NRIs, OCBs, Flls, FPIs) had required
any approvals (including from the RBI or the FIPB or any other regulatory body) in respect of the Equity Shares
held by them, they will be required to submit copies of such previous approvals, along with the other documents
required to be tendered to accept this Offer. If such approvals are not submitted, the Acquirer and PAC reserve
the right to reject such Equity Shares tendered pursuant to this Offer.

TENTATIVE SCHEDULE OF ACTIVITIES PERTAINING TO THE OFFER:
Nature of Activity

Day & Date
February 27,2018, Tuesday

March 07, 2018, Wednesday
March 14, 2018, Wednesday
March 28, 2018, Friday
April 06, 2018, Friday
April 10, 2018, Tuesday

Date of the PA

Date of publishing the Detailed Public Statement
Last date for filing of Draft Letter of Offer with SEBI
Last date of a competing offer

Latest date by which SEBI's observations will be received
Identified Date*

Last date by which the Letter of Offer will be dispatched to the Shareholders
(Except the Acquirers and the Selling Shareholders) as on the identified date

April 17, 2018, Tuesday
April 18, 2018, Wednesday

Last Date for revising the Offer Price/number of shares

Last date by which the recommendation of the committee of Independent
Directors of the Target Company will be given and published April 20, 2018, Friday

April 23, 2018, Monday
April 24, 2018, Tuesday

May 08, 2018, Tuesday

Date of Pre-offer Advertisement for Opening the Offer

Date of Commencement of the Tendering Period (Offer Opening date)

Date of Closing of the Tendering Period (Offer Closing date)

Last date for communicating Rejection/acceptance and payment of
consideration for accepted equity shares or equity share certificate/return of

unaccepted share certificates/credit of unaccepted shares to demat account | May 22, 2018, Tuesday

*Identified Date is only for the purpose of determining the names of the shareholders (except the Acquirers and
the Seller) as on such date to whom the Letter of Offer will be sent. Itis clarified that all the Public Shareholders
(registered or unregistered) of the Target Company, are eligible to participate in this Offer any time during the
tendering period of the Offer.

PROCEDURE FOR TENDERING THE SHARES IN CASE OF NON RECEIPT OF LETTER OF OFFER:

All the Public Shareholders (except the Acquirers and the Seller) holding the Equity Shares, whether in
dematerialized form or physical form, registered or unregistered, are entitled to participate in this Offer, any time
before the closure of the tendering period of this Offer.

Persons who acquired Equity Shares of the Target Company but (a) who have not received the Letter of Offer
(‘LoF’), (b) who have acquired the Equity Shares but whose names do not appear in the register of members of
the Target Company as on the Identified Date or unregistered owners may participate in this Open Offer.

The Open Offer will be implemented by the Company through Stock Exchange Mechanism made available
by the Stock Exchanges in the form of a separate window (“Acquisition Window”) as provided under
Circular Nos. CIR/CFD/POLICY/CELL/1/2015 dated April 13, 2015 and CFD/DCR2/CIR/P/2016/131 dated
December 09, 2016 issued by SEBI.

BSE Limited, Mumbai (“BSE”) shall be the Stock Exchange for the purpose of tendering the Equity shares in the
Open Offer.

The Acquirers have appointed Sparkle Securities Solutions Private Limited (“Buying Broker”) for the Open
Offer through whom the purchases and settlement of the Shares tendered in the Open Offer shall be made.

The Contact Details of the Buying Broker are mentioned below:

SPARKLE SECURITIES SOLUTIONS PRIVATE LIMITED

E-501, Remi Bizcourt, Off Veera Desai Road,

Andheri (W), Mumbai-400 053

Tel No.: +91 22 6759 2033;

Contact Person: Ms. Kunjal Anjaria

The Letter of Offer would be available on the website of SEBI i.e. www.sebi.gov.in.

THE DETAILED PROCEDURE FOR TENDERING THE SHARES IN THE OFFER WILL BE AVAILABLE IN THE
LETTER OF OFFER.

OTHER INFORMATION:

For the purpose of disclosures in this DPS relating to the Target Company, the Acquirers have relied on the
information provided by the Target Company and have not independently verified the accuracy of details of the
Target Company. Subject to the aforesaid, the Acquirers accepts the responsibility for the information contained
in the Public Announcement and also for the obligations of the Acquirers laid down in the SEBI (Substantial
Acquisition of Shares and Takeovers) Regulations, 2011 and subsequent amendments made thereof.
Pursuant to Regulation 12 of the Regulations, the Acquirers have appointed Mark Corporate Advisors Private
Limited as the Manager to the Offer.

The Acquirers have appointed Purva Shareregistry (India) Pvt. Ltd., as Registrar to the Offer having office at
9, Shiv Shakti Industrial Estate. J.R. Boricha Marg, Near Lodha Excelus, Lower Parel (East), Mumbai-400 011,
Tel No.: +91 22 2301 2518, Fax No.: +91 22 23012517, E-Mail ID: busicomp@gmail.com, Contact Person:
Ms. Deepali Dhuri, SEBI Reg. No.: INR000001112.

In this DPS, any discrepancy in any table between the total and sums of the amount listed is due to rounding off
and/or regrouping.

This DPS and the PA will also be available on the website of SEBI i.e. www.sebi.gov.in.

Issued by the Manager to the Offer:

MARK CORPORATE ADVISORS PRIVATE LIMITED
CIN: U67190MH2008PTC181996

404/1, The Summit Business Bay,

Sant Janabai Road (Service Lane),

Off W. E. Highway, Vile Parle (East),

Mumbai-400 057.

Contact Person: Mr. Manish Gaur

Tel. No.: +91 22 2612 3207/08

E-Mail ID: openoffer@markcorporateadvisors.com
SEBI Regn No.: INM000012128
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For and on behalf of the Acquirers:

Sd/-

Samir Dilipkumar Shah
(“Acquirer 17)

Sd/-

Dilipkumar Bhogilal Shah
(“Acquirer 2")

Place : Mumbai

Date

: March 07,2018
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